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the Pakistan High Commissioner at New
Delhi.

(b) The Government of India have no
information.
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SETTLEMENT OF DISPLACED PERSONS IN
WEST BENGAL

*101. Dr. R. B. GOUR: Will the Minister
of REHABILITATION AND MINORITY AFFAIRS be

pleased to state:

(a) whether the United Central Refugee

Council of West Bengal has
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submitted any proposals to the Government
of India for resettling displaced persons
from East Pakistan in West Bengal;

(b) if so. what are the proposals:
and

(c) whether Government have taken
any action thereon?

THE  DEPUTY MINISTER  OF
REHABILITATION (SHRI P. S. NASKAR) :
(a) to (c). A Memorandum was addressed by
the United Central Refugee Council to the
Chief Minister of West Bengal who had
issued a press statement in reply to the
points raised etherein, a copy of which is
laid on the Table of the Sabha. /[See
Appendix XXIII, Annexure No. 6.]

Dr. R.B. GOUR: May I know, Sir,
whether the Government is aware of a press
statement made by the Chairman of the
United Centra] Refugee Council in which
he has pointed out that the contentions of
the West Bengal Chief Minister are
incorrect and unsustainable?

SHRI P. S. NASKAR: A press statement
issued by the Chairman was seen. But the
original memorandum "was addressed to the
State Government and the State Government
has replied to that and we are abiding by the
State Government's decision in the
statement.

MR. CHAIRMAN: He wants to know
whether you have seen any reply to the
Chief Minister's statement issued by the
Chairman of the United Central Refugee
Council. Has your attention been drawn to
it?

SHRIP. S. NASKAR': I have seen a press
cutting.

MR. CHAIRMAN: But. you adhere to
your original decision—that is what you
say.

Surt BHUPESH GUPTA: May I know,
Sir, whether in view of the fact that the
proposal made by the United Central
Refugee Council has had the
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support of all opposition parties in West Bengal
the Government discussed the problem with the
refugee 1 organisation as well as with the re-
presentatives of such parties before arriving at
those conclusions?

I SHrR1 JAWAHARLAL NEHRU: This ! matter
has been very carefully considered repeatedly
not only by the Ministry of Rehabilitation, not
only by the West Bengal Government but by the
Government of India as a whole. If [ may say so
with all respect to the hon. Member and the
United Central Refugee Council, the attitude
taken up by this United Central Refugee Council
seems to me completely unjustified, without
basis, foundation, logic or reason. Therefore, we
propose to adhere to the decision we have taken
whereby as many people as can be rehabilitated
in Bengal should of course be, but according to
our information they cannot be, and it is not a
possibility to rehabilitate all of them in West
Bengal; also it is not a j desirable thing
indefinitely to continue I the camps and doles.
We are rehabilitating them, spending vast sums
of I money, and I entirely fail 7o understand how
any responsible organisation, even supported by
all opposition parties, can put forward a
proposal which can only lead to misery, to con-
tinued misery for those people.

SHRI BHUPESH GUPTA; The Prime
Minister has said something very much about
us! May I know, Sir, in that case whether the
Prime Minister is prepared to place all these
proposals and the Government proposals and
others before a competent body which
commands the confidence of the Government
and of the Opposition and wait as to what
they have to say?

(No reply)

SHrRI M. P. BHARGAVA: May I know,
Sir, whom does this big United Central
Refugee Council of Bengal represent?

SHrRI BHUPESH GUPTA: Refugees 1
have not got my answer, Sir.
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MR. CHAIRMAN: You have given a
suggestion . . .
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SHrRI BHUPESH GUPTA: Well, if he does
not answer I don't press icr the answer. The
only thing is he cannot answer easily.

I put another question. Now may I know,
Sir, whether the Prime Minis-ter is aware—
since the Prime Minister has been good
enough to answer this question—whether he
is aware that the State Government and the
Central Rehabilitation Ministry have put out
the threat that until and un'ess the refugees go
to Dandakaranya all these camps will be
closed down by July next year?

SHRI JAWAHARLAL NEHRU: Yea, Sir, 1
am aware of it.

SHRI BHUPESH GUPTA: May I know, Sir,
whether he understands the implications of
such threat against the refugees?

SHRI JAWAHARLAL NEHRU: The issue
is a very simple one. There is no question of
threat or anything. We offer to rehabilitate the
people in the best possible way in various
places, some in Bengal, seme e"sewhere, and
to put an end to these camps. We want to put
an end to these camps by a certain date if they
refuse to be rehabilitated. If we do not make
arrangements for their rehabilitation the res-
ponsibility will be cura. On the other hand, if
we have made arrangements and they refuse
to be rehabilitated, then we have said that we
are unable to continue the doles.

SHrr  BHUPESH GUPTA: Am 1 to
understand then, Sir, that the 35,000 families
will be left in the streets?

MR. CHAIRMAN: No more.
RACE RIOTS IN LONDON

4102. SHRI M. VALIULLA: Will the PRIME
MINISTER be pleased to refer to the reply
given to Unstarred Question No. 285 in the
Rajya Sabha on the 24th September, 1958
and state:
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(a) the name of the Indian national
I who was involved in the race ricts in
London on the 31st August, 1958;

(b) what were the circumstances in which
he was involved; and

(c) in what way he was affected?

THE DEPUTY MINISTER ofF EX
TERNAL AFFAIRS (SHR-MATI
LAkKSHMI MENON): (a) Shri Darshan

Singh R-ensi.

(b) and (c). Shri Darshan Singh was
coming out of Shepherd Bush Station late that
night with ancther Indian and was attacked
by Teddy Boys.

I Shri Darshan Singh got some stab wounds but
his companion was un-
1 injured.

SHRI M. VALIULLA: May I know, Sir,
whether any protest was lodged with the
British Government about this?

SHRIMATI LAKSHMI MENON: Protests were
lodged not only by us but i also by the Central
Panel of the Brewing Trade, and the British
Council of Churches and many other orga-
nizations including the National Assembly of
Women have issued statements  deploring
colour prejudice.

CODE 0P DISCIPLINE

*103. SHRI BHUPESH GUPTA: Will the
Minister of LABOUR AND EMPLOYMENT be
pleased to state:

(a) whether the Code of Discipline drawn
up at the Sixteenth Session of the Indian
Labour Conference held at Nainital had been
sent to the Railway Administration;

(b) if so, when it was sent; and

(c) what is the position of the Railways as
employers vis-a-vis the above Code?

THE DEPUTY MINISTER oF LABOUR
(SHRIABID ALI): (a) Yes.

(b)

(c) This is under examination.

19th March, 1958.



